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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 34/2025

IN THE MATTER OF:

Sunil Sharma ...Applicant
Versus

State of Haryana & Ors. ... Respondents

REPLY ON BEHALF OF RESPONDENT NO.S AND 6

MOST RESPECTFULLY SHOWETH:

Preliminary Objection:
The answering respondents raises the following preliminary objections:

1. That the present application is not maintainable before this Hon’ble Tribunal
since neither a single tree was cut, nor encroachment on the land was carried
out. Therefore no question relating to environment arises under the ambit of
National Green Tribunal Act, 2010.

2. That the applicant has failed to produce any evidence of alleged
environmental damage or cutting of trees despite repeated directions and
opportunity, and the Joint Committee itself found no such violations.

3. It is respectfully submitted that the present application is not maintainable in
view of the Applicant’s malafide conduct and improper motives. Respondent
No.6, along with other residents, came to know through devotees visiting the

Temple for Puja that the Applicant had been engaging in Tantrik Puja
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(commonly understood as black magic rituals) within the Temple premises.
These activities were found to be highly objectionable by the devotees, who
intervened and stopped the Applicant from carrying out such rituals. It is
submitted that, aggrieved by this intervention and motivated by a desire to
secure undue control and influence over the Temple for his own vested
interests, the Applicant has now resorted to falsely leveling allegations and
filing frivolous complaints against the Resident Welfare Association (RWA),
its office bearers, and Respondent No.6. Such conduct clearly demonstrates
the Applicant’s malafide intention to harass, intimidate, and pressurise those
who have only acted to safeguard the sanctity of the Temple and protect the
legitimate interests of the local residents. It is therefore submitted that the
present application, being tainted with ulterior motives and filed in abuse of
process, is not maintainable and is liable to be dismissed at the threshold.

4. That the application is vague and based on incorrect and unverified
allegations, intended only to harass the answering respondents without any

legal basis or environmental cause of action.

Preliminary Submission:

1. That the present reply is being filed on behalf of Respondent No.5 and
Respondent No.6 in compliance with the directions issued by the Hon’ble
Tribunal vide order dated 30.05.2025, specifically with reference to Para 23
and Para 24 thereof, and in response to the allegations contained in the
Original Application. It is respectfully submitted that Respondent No.5 is the
President of Respondent No.6. In support of this fact, a copy of the Board
Resolution dated 10.05.2025, authorising Respondent No.5 to represent
Respondent No.6 in proceedings, is annexed herewith and marked as

Annexure R-1.
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2. That the Hon’ble Tribunal vide order dated 10.02.2025 was pleased to issue
notice to the respondent no.5 and others, and also directed the constitution of
a Joint Committee to undertake a factual verification of the issues raised in
the application. In compliance thereof, a Joint Committee comprising officials
of HSPCB, MCF, HSVP, and the office of the Dis‘_[rict Magistrate conducted
an inspection of the subject site on 11.03.2025. As per the status report dated
13.03.2025 filed by the said Committee, it has been clearly mentioned that no
tree cutting was found at the site. It is submitted that at the site there was an
old temple under the tree and for the shelter of devotees it was extended with
the construction long back by contributions from local residents on said land,
and that no formal permission for the structure had been granted. The report
further clarifies that efforts made by MCF to demolish the temple were
resisted by the local public, which reflects the longstanding and religious
nature of the site. A copy of the Joint Committee Status Report dated
13.03.2025 is annexed herewith and marked as Annexure R-2.

3. The answering respondents respectfully submits that the respondents do not
know the owner of the land in question but now it is maintained by the local
RWA. The answering respondents have no personal interest or ownership in
the said land. The temple already existed on the said site as a small old
religious structure, which had become dilapidated, and therefore, only minor
repair and renovation works were conducted by the Respondent No.6 (Shree
Radha Krishna Trust), and not by the respondent no.5 individually. The
respondent no.5 has not conducted any construction independently nor has
any personal or commercial interest in the said structure.

4. That it is respectfully submitted that no tree or vegetation were cut in the
course of such renovation. This is clearly mentioned in the Joint Committee’s

status report as well as in the MCF’s Action Taken Report, both of which
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/
confirm absence of any cutting of tree or encroachment of land. Photographs
of the site show the continued presence of green cover and trees allegedly cut
by the respondents, in and around the temple premises are annexed herewith
and marked as Annexure R-3.

. It is also relevant to mention that within the same site/park vicinity, multiple
other establishments such as a Vita Dairy Booth, a petrol pump, a
community center, and even the Haryana State Pollution Control Board
(HSPCB) office have been permitted by the MCF and carry on their functions.
The area is thus not a green field devoid of infrastructure. A map of the
sector/park showing these facilities is annexed herewith and marked as
Annexure R-4, to demonstrate the general user pattern of the site.

. That it is pertinent to mentioned that the Applicant (Mr. Sunil Sharma) also
contributed by donating 500 bricks and 5 bags of cement in the construction
of the Temple. It is further submitted Applicant is a professional pandit/priest
and he used to perform Hawan /Puja etc on behalf of his clients /people in the
Temple.

. It is respectfully submitted that Respondent No.6, along with other residents,
subsequently came to know through devotees visiting the Temple for Puja that
the Applicant was in the habit of performing 7antrik Puja (commonly
understood as black magic rituals) within the Temple premises. It is further
submitted that these activities were considered objectionable by the devotees,
who intervened and stopped him from‘conducting such rituals. It appears that
the Applicant, motivated by his desire to gain undue control and influence
over the Temple for his own vested interests, has now resorted to falsely
leveling allegations and lodging frivolous complaints against the Resident
Welfare Association (RWA) and its office bearers solely because they

opposed and objected to his improper and unauthorised activities in the
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Temple. Such conduct on the part of the Applicant demonstrates malafide

intention and an attempt to harass and intimidate the RWA members and the

Respondent No.6 who have merely sought to safeguard the sanctity of the

Temple and the interests of the local residents.

8. That in response to Para No. 24 of the Hon’ble Tribunal’s order dated
30.05.2025, it is submitted that certain averments made in the CWP No.
13790-2025 filed before the Hon’ble Punjab & Haryana High Court by
Respondent No.5 and 6 were inadvertently recorded by the clerk of the
counsel without proper verification. Specifically, the statement that the
construction of the temple was “supported by the Central Minister and local
MLA and MCEF officers” is not factually correct insofar as the answering
respondents are concerned. The answering respondents respectfully submits
that no such support or permission has ever been received from any public
functionary, and the said assertion in the writ petition appears to have been
made due to copy paste method. The answering respondents regrets the error
and inaccuracy.

9. The answering respondents reiterates that the temple in question is an old
temple, which has long been visited by local residents and devotees for Puja
and spiritual activities. Its minor renovation was undertaken purely for
preservation purposes by the managing trust Respondent No.6 and not as a
personal endeavor of Respondent No.5.

10.In Regards of Para No. 23 of Order dated 30.05.2025 replied as follows:

(1)  Ownership of the land in question:
The land in question is claimed as public land under the Municipal
Corporation Faridabad (MCF). It is respectfully submitted that
answering Respondents are not aware who is owner the land in

question.
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(iii)

(iv)

v)
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Status of land before construction of religious structure:
The land contained an old, small temple that has been existed for many
years, where local residents and devotees regularly visited to perform
pooja and rituals. It was not a vacant plot nor a newly encroached park
space for a new temple.

When, by whom, and over how much land construction has been
raised:

The so-called “construction” was carried out by Respondent No.6
(Shree Radha Krishna Trust) on‘40 X 66 sq.feet around the pre-existing
old temple structure. Respondent No.5 individually did not raise any
construction on public land. The area of the old temple remained
unchanged.

How and when RWA Sector-11 Faridabad came into possession:
Respondent No.5 is neither an office-bearer nor in control of the RWA.
As per the Municipal Corporation’s records, maintenance of parks is
sometimes handed to RWAs informally, but Respondent No.5 has no
personal possession or claim over the land. As there was an old temple
with small structure, the members of the RWA had been going to the
temple and offering Puja and as such it cannot be said as to when the
RWA or members of the RWA came into the possession of the said
land.

Whether any tree/vegetation was standing over the land:
There were some trees at the temple site which is part of MCF’s
tubewell area. The tubewell area is separate from park area. During the
construction none of the tree was cut nor was the park area encroached

by the Respondent No.6.
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(vi) Whether any tree/vegetation was cut for construction:

No trees were cut for the renovation or repair of the temple. This fact is
categorically confirmed in the Joint Committee's Status Report dated

13.03.2025 which explicitly states that no tree cutting was done at site.

11.In response to Para No. 24 of Order dated 30.05.2025 replied as follows:

i.

ii.

1ii.

1v.

It is most respectfully submitted that the Hon’ble Tribunal has taken
note of averments made in the connected CWP No. 13790-2025 filed
before the Hon’ble Punjab & Haryana High Court by Shree Radha
Krishna Trust (Respondent No.6) and Devender Maan (Respondent
No.5 herein), wherein it was mentioned that certain public
representatives supported the temple renovation.

It is respectfully submitted that certain averments made in the CWP No.
13790-2025 filed before the Hon’ble Punjab & Haryana High Court by
Respondent No.6 are due to copy paste method being adopted by the
clerk of the office of the counsel. Due to clerical mistake the said
paragraph was not deleted and the answering respondents were
inadvertently signed the same. Specifically, the statement that the
construction of the temple was “supported by the Central Minister and
local MLLA and MCF officers” is not factually correct insofar as the
answering respondent is concerned.

Respondent No.5 personally does not have any written or formal
support letter from any Central Minister, local MLA, or any officer of
the Municipal Corporation, Faridabad endorsing any new construction
on land.

The mention in the writ petition in High Court was a general reference

to moral/social support received from local community leaders,
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residents, and visitors who wanted the existing temple preserved,
renovated, and maintained.

v. Respondent No.5 does not have, nor relies upon, any official order or
document from any Minister, MLA, or MCF Officer authorizing or
sanctioning any new construction on the said land. Accordingly, there
are no names or details of any public authority who formally
"supported" any illegal construction which could be furnished for
impleadment.

12. It is humbly submitted that no encroachment was ever done by the answering
respondents, no trees were cut at the site, and no illegal construction was
raised by the answering respondents. The answering respondents have full
respect for the orders and directions issued by this Hon’ble Tribunal and

places the above facts on record in compliance with the same.

PRAYER:
In light of the foregoing, Respondent No.5 and 6 respectfully prays that this Hon’ble

Tribunal may be pleased to:

a) To take on record this Reply in compliance with Order dated
30.05.2025;

b) Dismiss the present Application;

c) Dismiss the allegations of illegal tree cutting or new encroachment;

d) Pass such other order as may be deemed just and proper in the

circumstances of the case.

Through
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Vijay K Sharma

Advocate

C-582, LGF, Defence Colony

New Delhi-110024
+91 93122 74280

Date: 13.07.2025 vijayksharmaadv(@yahoo.co.in
Place: New Delhi
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 34/2025

IN THE MATTER OF:
Sunil Sharma ...Applicant
Versus
State of Haryana & Ors. ... Respondents
AFFIDAVIT

I, Devender Maan , S/o Sh. Kirori Mal , aged 57 years, R/o B 1-118 Sector -11B ,
sector -7 , District Faridabad -121006 , Haryana , the Respondent No.5 and president
/ authorize representative of the Respondent No.6 herein, do solemnly affirm and

declare as under: pnsenﬂy at MNew Delm

1. That I am the Respondent No.5 and I am the president / authorize
representative of the Respondent No.6 herein, and I am well conversant with
the facts and circumstances of the present case. Thus, I am competent to swear
this Affidavit.

2. That the contents of the accompanying reply filed on behalf of the Respondent

~No.5 and Respondent No. 6 in response to the Application preferred by the
) gg;li\g@ are true and correct to the best of my knowledge.

z\{\\ \é&ﬁied at New Delhi on th1§l 2 onm 2025 that the contents of the above

'50‘}eply are true and correct to the best of my knowledge based on the records and

nothing material has been concealed therefrom. / “Seal of A, N

10



I3 6. 9908 / 2025

RESOLUTION PASSED BY EXECUTIVE COMMITTEE OF SHREE
RADHA KRISHAN TRUST REGD.(9908)

Resolved that Shri Devender Maan, the president of the Trust
is hereby authorised to file petition/power of attorney before
the Honourable NGT Court, Delhi relating the matter of
Shree Radha Krishan Mandir.

Further Shri Maan is hereby authorised to sign and verify civil
petition leave to appeal/ writ petitions/appeals/revisions,
comments, affidavits, Vakalatnama, and to engage
Advocate(s)/ Legal Practitioner (s) for and behalf of the Shree
Radha Krishan Trust Regd.(9908) and generally to do all such
things, acts and matters as are necessary to conduct cases for

and on behalf of the Trust. /
- .ZZ/ //

Attested Signature of Devender Maan: ¢/~

WM{B HA f\RiSHAﬂ TRUST
C%Wté)gnamry
SHREE RADHA KRISHAN TRUST REGD.(9908)

DATED: 10-05-2025
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PRINCIPAL BENCH, NEW DELHI

OA No.34/2025

IN THE MATTER OF:

ks R-2

(ot l@t)

12-

Sunil Sharma Applicant
Versus
State of Haryana & Ors
Respondent
INDEX

Sr. Particulars Page

No.

1 Status report on behalf of the Joint
Committee constituted vide order dated
10.02.2025 in O.A. No. 34 of 2025

2 Annexure-1
Photographs of the site

2 Annexure-2
Copy of HSPCB letter dated 12.03.2025

3 Annexure-3

Copy of the MCF reply letter dated
13.03.2025

Filed By:

Date:17.03.2025

(Bhgsane.

Rahul Khurana, Advocate
Counsel for HSPCB
09811894060
rkhuranalegal@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No.34/2025

IN THE MATTER OF:
Sunil Sharma Applicant
Versus

State of Haryana & Ors
Respondent

STATUS REPORT ON BEHALF OF THE JOINT COMMITTEE
CONSTITUTED VIDE ORDER DATED 10.02.2025

MOST RESPECTFULLY SHOWETH:

1. That Mr. Sunil Sharma, resident of 114/11E, Faridabad
has sent the present letter petition to this Tribunal, which
has been treated and registered as O.A. No. 34/2025 in
exercise of suo moto jurisdiction as per Judgment of
Hon'ble Supreme Court in Municipal Corporation of
Greater Mumbai V/s. Ankita Sinha and others 2021 SSC
Online SC 897. | | |

2. That the Hon'ble Tribunal taking note of the allegations
made in the above subjected complaint letter, passed the
order dated 10.02.2025.



That in the compliance of order dated 10.02.2025, the
Haryana State Pollution Control Board issued the letter
to all the concerned joint committee members.
Accordingly the Joint committee comprising of SDM,
Ballabgarh  (Nominee of Deputy Commissioner
Faridabad) Joint Commissioner MCF (Nominee of
Municipal Commissioner Faridabad), Superintending
Engineer, HSVP (Nominee of Administrator HSVP) and
Assistant Environmental Engineer (Representative of
HSPCB) decided to inspect the said site by associating
the applicant and representative of the Respondent No.5
namely Sh. Devender Maan resident of B1/118/ Block B,
Sector-11, Faridabad).

That inspection of site in question was carried out by the
Joint Committee alongwith respondent No0.5 on
11.03.2025 in consultation with applicant Mr. Sunil
Sharma, who expressed his inability to accompany the
joint committee on the day of inspection but shared
videos/photos of encroachment of said site through
Whatsapp. The applicant was also asked to share any
proof of tree cutting but he did not submit any proof.
That during joint inspection it was told by persons
gathered at spot that they live in the vicinity and temple
was constructed by pooling money from residents on land
specified for tubewell. No permission for construction of

temple was shown by anyone including Respondent
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No.5. It was informed that the said sector i.e. Block B1
Sector 11, Faridabad was privately colonized by DLF and
now the park is being maintained by RWA but the area in
question falls under municipal limits of Faridabad.
Photographs of the site in question are annexed as
Annexure-1.

That according to MCF, the said land in question belongs
to MCF and no permission has been obtained by RWA
for construction of the temple. It was also informed that a
tubewell was installed on this land which became defunct
15 years ago. MCF tried to demolish the temple on
22.10.2024 but could not demolish the temple due to the
protest of the local residents. It has also been reported
by MCF that no tree cutting was done at site.

That HSPCB being the Nodal Agency vide its letter dated
12.03.2025 sought Action Taken Report from MCF.
(Copy of HSPCB letter dated 12.03.2025 attached as
Annexure-2). ' |
That further vide letter dated 13.03.2025, the MCF has
submitted that it has issued notice to the person found at
site, Sh. Devender Maan under section 408 of Municipal
Corporation Act, 1994 on 13.03.2025. (Copy of the
MCF's reply dated 13.03.2025 is enclosed as Annexure-
3).

1
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The Compliance report is being submitted for kind

consideration of this Hon’ble Tribunal.

SDM, Joint Superintending AEE,HSPCB
Ballabgarh Commissioner, MCF Engineer,HSVP

Place: Faridabad
Date: 17.03.2025
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Municipal Corporation, Fandabadv

B.K. Chowk N.I.T Faridabad -121001, Haryana-India

e Wi Tol. : 0129-241 1649, 2411664, 2415548
R W R A RIDABAD  Fax:0129-2416465
ORDER
Order of demelition Under Section 408A(2) of the Haryana Municipal Corporation
Act, 1994.
) , ~ ~ g a-)() ,/ 2 $ "f-]"
Document No. M € (JQF“Z.G?_,( ) £ Gl Datel// * < o £

As rcpox1ed by the field staff, it has been found that you have raised
encroachment/ are in unauthorized occu at ene o f,the premises/land or building/structure
on the land be ring Khasra/Kila No. ~7........% d . situated within the revenue estate of
w ...‘..’..‘ ......... 'ggelongmg to Municipal Corporation, Faridabad in an illegal and
unauthorized manner. The details of the impugned unauthorized construction/illegal
encroachments/occupation made by you are given as below:-

Description Encaionehwant (G\F[’Dlax C){,X 51 ) an
Location/Address Nean M iJon \bbi R ' Block-B Sec-tt DLE CBD

Person/Worker found at site S R Devendea Mot

And whereas a statutory notice, as is required under sect ,@u(éhﬂf At L);"))' ~~~~~
of the Ac tin !\xa§<ﬂlso served upon you vide this office- Memo No.......................
Bl Tt e e inter alia calling upon vyou to vacate the said
premises/land/building/structure  constructed thereon or demolish the unauthorized
construction and to restorc the same to its original state or to bring it in conformity with
the provisions of the said Act or rules framed hereunder within a period of 3 days of the
receipt of the said notice otherwise the land in question shall be got vacated and
construction/structures constructed thereon shall be removed by Municipal Corporation,
Faridabad at your cost, risk and responsibility.

And whereas vide the said notice, you were also provided an opportunity
of being heard presenting documents and to appear in person before the undersigned on
any working day within the said period of seven days.

' And, whereas, despite the receipt of the said notice and despite the
opportunity afforded to you, you have failed to sufficiently show cause regarding the
legality of your occupation and the construction/structures existing on the land in
question.

Hence, in view of the facts, this office has decided/ordered that your
occupation on the premises/land/building/structure constructed thereon is illegal &
unauthorized.© The same shall be demolished and the actual physical possession of the
land in question shall be taken by Municipal Corporation, Faridabad. The cost o
demolition, vacation of the land and bringing the same mic is ol'iginal state or in
conformity with the Haryana Municipal Corporation Act. 1994 and rules framed the
under shall be ; ecoverable from you. You are informed accordi

;[L

#

b !

jl\/\,aﬂ

Joint Ce ﬂ'm ssi0ner .
®

2 £
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ORMRR ) ARSI AR APy ‘a-ﬂlvma

N RS ERAINS Fax : D120-2416465

)8

NOTICE

Show Cause Notice Under Section 408A (1) (b) of the Haryana Municipal
-* Corporation Act, 1994.

Document No. M¢ [ /-Acﬁ /2;27,5/5—20 Date: \3\03\025'

As reported by the field staff, it has been found 'that you have raised

« subsequent encroachment/are in Ufa occupation of the premises/land or

building/structure on the land bearing Sector 11 Faridabad situated within the

- revenue estate of Mauja Sector-11 DLF Faridabad belonging to Municipal

Corporation, Faridabad in"an illegal and U/a manner. The details of the

1mpugned Ul/a Constructior/illegal encroachment/occupation made by you are
given as below:-

Description: Encroachment (approx. 96’ x 72’)

Location/Address: Near Milan Vatika Block-B, Sec- 11 DLF Faridabad

Person/Worker found at site: Sh. Dewverden Mao

You, through the notice, are hereby called upon to vacate the said
premises/land/building/structure constructed thereon or demoiish the U/a
construction and to restore the same to its original state or to bring it in
conformity with the provisions of the said Act or rules framed hereunder within
a period of 7 days fgom the. date of service of the notice otherwise the land in
question shall be got vacated and building/structure constructed thereon ‘shall
be demolish/removed by Municipal Corporation, Faridabad at your cost, risk
and responsibility. In case you have to say anything in this regard and or would
like to appear in person, you are directed o appear on ’.ﬂf’.@jﬁ?ﬁ. .. at [1:9ee% MY
the office of the undersigned with all supported documents.

Please note that in case you fail to comply with the requirements of the
present Notice issued under the provision of section 408A(1)(b) of the Haryana
Municipal Corporation Act, 1994, legal/punitive/demolition/vacation of the
land in question shall be taken against you without any further notice at your
cost, risk and responsibility. Please be informed.accordingly. Copy kept for
record.

SR . 1T & 3} l[
v ! a': & 2 U < 2 . . i
S| \IFH ?-I‘ﬁt ﬁx ‘f;z 11;‘7 *‘T; 1A “u{‘\’)! 4 }//
TP R o ol o G T 1
4 (} }OC,‘ L ),H ({ d) C\i U T 7 P \}- 4 )VMJ/,«’ L1 ]'\‘(" ‘/{')'.4; //

- ' . . /’ .’, )
oo ' Joint Commissioner (F)
i Gl T Rl 4, v 7

P
‘_') ‘ Qi, .-;2v ) #f / li“.,.

;!
)
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apra sifarerd,
a&Raon digee e 918,
Aaee- 16, BACER |

Regarding compliance of Hon’ble NGT order dated 10-02-2025 in
the matter of Sunil Sharma‘Vs State of Haryana & Ors.

IgAad faw B e A 3TuS U HHAIB 2018 Ceiw

12.03.2025 AR &AH IR Jgaar fagar faser gor A 2:-

1. 2NSiaT  eAl, PR RO Gielrie I ura Rue &
garar oy & B g8 W wmaEd d. A 33 wiE A
aﬁ%mm%|7maﬁaaﬁmﬁﬁaam
© ooty @ B RO A Heed B

2. AqMoTeT N, oRk foord wdgame A ura RO &
garar orn & & ke game @t wig widee @@ &
it 21 Ruid Arer Aoiea &1 SAD AT Jdiera dre
@ pless 3tfariar g Jaraes sfa—gar grr Ruie & ore=hr
g1 fop g weflar A cg@der oom 3T ar| oife 15
ayd uscel TS & o o | RAiE AT Jetos B

3. 30 BEATAT FRI UHE.INE.3(7. Sof oar ®us ol B
AP diead @ fau Rais 22.10.2024 @ disms
fgaror @BF S orft off, &ftear gar ue R a8a &
mzﬁrﬁmﬁsmaﬁaﬁaémazﬁlmuﬁa
TFry Tedod 2|

4.3 fFaor Ay RO AR 98t @l Sdl wrer
=T B KAE Al Heiod 2

5.3A u¥ wHrRiardl wead gu aier Reid 13.03.2025 &
otz ferorar if&ifeisr 1994 & aRT 408 P dsa
aifey o we fEenm orar ¥ e ufay arer wsive

Bl
W

- . aﬂaéﬁaﬁ ()

Wemies- ’3/"3(02§
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Tol.: 01282471
Fax : 0120:2416465

SO fororH WwieEne |

Regarding cgmpliance of Hon’ble NGT order dated 10-02-2025 in
the matter of Sunil Sharma Vs State of Haryana & Ors.

g ey @ dAedd & 3muP U wmHAIBG 2018 Raiw

12.03.2025 a2 HioM oreft Jguer feegar ot usr A 8-

1. orer  on=sl, ook ferored Wik I urta Raid &
warenm oy 2 5 @'r wr TR d. o 3n3c W A
H&l feem orRm @1 g I Sl B HAcpId €9

ooty & 21 RAE Hrer Acioa 2

2. ST oNAT, ok feord Wedle A Ut Ruid &
garar oy & b dftr gard &t g wfdea @ &
orfl B RUIE vy wolear &1 SUD AT Adierg ars
& Blass sfadar 9 Jeaes sifadar grzr o &t orft
21 5 s oeflar & egddor oo I ATl Sifs 15

ad Ugel W9 &l ogT arl Ruld Jrer Jeioe

3. 58 BIRHAY gRI UHB.3IS.3MF. €ol gl bes o=t &
eAB! disa @ faU Rais 22.10.2024 @& dlekhig
feror @5t Jar ol off, aftsa @sr wr Ry @ &
BRYT GRIAE A A @@l org o J@t | s wer

AT HAcioed 2

4. 3ama amer A urag RUE sigarR Usr @& Gdl dier

o= B RAE Hrer Heed &

5.83 UT wrfadl oid gu 3ol feelids 13.03.2025 @
dorR  ferord 3{?91?%1’&31 1994 @ €T 408 & dad
J%wwﬁaszf%mm%l%ma%u% AT HAoe

1

y

Here gp@aﬂ

feaien:— [3/03 /02 g
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Subject:- Regarding compliance of Hon'ble NGT order dated

[1(3-02-2025 in the matter of Sunil Sharma Vs State of

A Haryana & Ors
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14/03 Lol 5 were cut in the premises of constructed temple.

On the subject cited above it is submitted that point No. 4

is related to Horticulture Wing, MCF. It is reported that no any trees

Submitted for information please.
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the matter of Sunil Sharma Vs State of Haryana & Ors.
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T — Regarding compliance of Hon’ble NGT order dated 10-02-2025 in

the matter of#Sunil Sharma Vs State of Haryana & Ors.
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the matter of Sunil Sharma Vs State of Haryana & Ors.
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RANILAXMI BAI PARK

SHRI RADHA KRISHNA MANDIR

OPP. MILAN PLAZA SECTOR -11 FARIDABAD.

COMMUNITY CENTER = 728'X217"
271X217
RESIDENTIAL PLO
27" WIDE ROAD
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